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Applicabt Baljeet Singh has filed this

application under Section 19 of the Administrative

Tribunals 4ct, 1985, challenging the impugned order

Annexure A/1 dated 30.6.95 passed by the respondent

No2 by which respondent MNo.4 being junior to him

was promoted {T7) to the post of Bupervisor, ignoring

;@x
2.
spplicant.

3.

the appligant's claim for promotion.

We have heard the learned counsel for the

The applicant was initially appointed as

Operator Tele Comnunication being a Scheduled Caste

candidate on 3.3.,78, whereas the resgonécnt No, 4

Shri Jagdish Prasad was appointed on 6,3.78, However,

the respondent No,4 was promoted to the post of
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Supervisor, which is admittedly a selection post
ignoring the applicant for promoticn in spite of the
fact that the applicant was éenior_ to respondent No.4.
The learned counsel for the applicant intends to make a
LA representation to the concerned authority in regard

to his griewvance,

w 4, In the circumstances, we dispose of this 0,A,
| wi’cﬁ a2 direction to the respondent Np.2 that 1f the |

spplicant makes a representation to fhim within 15
days of this order the same shall be entertained and

'J’l,;;..;ﬁg}sposeﬂ of by respendent No,2 within one month of .

s k %ﬁtﬁ;fﬁggceipt thereof through a speaking order érxee}:ing

P g IS ’the points raiséd therein,
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